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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL u
CALCUTTA BENCH ft.-

y .

i •

OA No.^/iVo^ of 2018

Asim Banerjee, son of Late Anadilal r.'*

Bandopadhyay, residing at Flat No.

3B, 239, Dum Dum Park, Kolkata -

t700 055.

Applicant

t-VERSUS-

Union of India, service through1. t •
i

the Secretary of the Government of &
fy
hIndia, Ministry of Labour and ii\lEmployment, Shram Shakti Bhawan, 5f>

Rafi Marg, New Delhi - 11 001; 1 •
i-
*•»

2. The Secretary to Government of b
India, Department of Expenditure, A

Ministry of Finance, North Block, New

Delhi- 110001;

‘V-

3. The Chairman, Central Board for Ft

U;Workers Education, Room No. 21 & 2,

FBarrack No. 7/10, Jam Nagar House

Man Singh Road, New Delhi - 110

001; W-

\\
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The Director, Central Board for4.

Workers Education, VRCE Gate, North

Ambazari Road, Nagpur - 440 033;

Respondents
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CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH

Date of Order: 02.01.2019O.A/350/1408/2018

Hon’ble Mr. A.K Patnaik, Judicial MemberCoram:

ASIM BANERJEE -VS- CBWE

Ms. C. Mukherjee , CounselFor the Apphcant(s):

For the Respondent(s): Mr. A. K Chattopadhyay, Counsel

ORDERS ORAL)

A.K Patnaik. Member (7):

Heard Ms. C.Mukherjee, Ld. Counsel for the applicant.
* r-

Mr; A.K. Chattopadhyay^pd? fctlimsef. ^iSofusually appears for the UOI, is
^ \

present in the Court and, on my$ife|uesL Iv^^Mukherje^e has served copy of the

/ % 1O.A., along with amie^ures, Opci^l Respondents to go

2.

cC

%o
has been Tid^uMl^eciiwL^^the Administrative Tribunals

i xterTsl.unrepresented. Heard Mr. «S9B9

^0i

3. . This O.A. X\
%

Act, 1985 with the follawing^rayefs^^

jr ■“Under the^oircu^sTanc’e^itj^hiost humbly prayed that 
Your Lordships woScf'Se^graciously pleased to pass an 

order directing the Respondent Authorities to revoke the 
letter dated 08.09.2017, and continue to pay the Applicant 
his rightful pension in accordance with Notification being 

C-1801 l/7/2014-ESA(WE) dated 17.07.2015 in strict 
compliance with provision of law;

Direct the Respondents to refund the pension 

amount along with 12% interest, as deducted since 
September, 2017 in furtherance of the Ministry’s 
impugned letter dated 08.09.2017;

Pass such further order or orders as Your Lordships 

may deem fit and proper. ”
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Brief facts of the case as enumerated by the Ld. Counsel for the4.

applicant is that the applicant retired as Ex. RD CBWE, Barrackpore (PPO

NO. 762) on 31.12.2016. Upon retirement, he was granted the basic pension

ofRs. 19,950/-and Reduced Pension of Rs. 11,790/-w.e.f. 01.01.2017. In the

Pension Payment Order, it was categorically stated that the grant of monthly

pension in the upgraded pay scale was subject to the condition that if the

appeal filed by CBWE being WPCT No. 85/2018 in the Hon’ble High Court

of Calcutta is allowed, then necessary measure of reducing pension and other

retirement benefits would be implemented. Based on the condition, the 

Applicant received his pension in^the*upgrac[ed pay scale till the month of

May, 2018. The applicant17 stating that
/ 4-wP1 $ \

Basic 'Pension and the-'Reduced^peffidri sMlpbe^educid^to^Ls. 14, 745/- and 
Rs. 8,847/- respective!^' Th^appli^^l^^i^^hat 'slSc\ the Appeal is 

pending before. thefHoh’ble mjgfQmfm) Qtila, the OBWE is bound by
l yt V/T/iSvof 5 j

the decision of the\Htm’ble ^InpEi^uch reduction in pension is

illegal and bad in the eyestofrlaww
'\ V^/ f'

On perusal of the record, Ufmd..that„applifant^has approached this Tribunal 

without ventilating his grievance before the authorities. On being asked, Ld. 

Counsel for the applicant prayed liberty of this Tribunal to make a representation

the

\x\;v^ - A

5.

annexing all the required documents, along with judgment and circulars, to

Respondent No.3. She further submitted that the grievance of the applicant may be

redressed if such representation of the applicant is considered by Respondent No.3

within a specific time frame.

Having heard Ld. Counsel for both the parties, without going into the merit6.

of the matter, I dispose of this O.A. granting liberty to the applicant to make a

comprehensive representation annexing all the required documents, along with

j



i -r-
judgment and circulars which the applicant feels proper, within a period of two 

weeks from the date of receipt of copy of this order arid in case any such 

representation is preferred within a period of two weeks from the date of receipt of

copy of this order then Respondent No.3 is directed to consider the same keeping

in mind all the points raised in the representation as well as relevant rules and

regulations and communicate the result to the applicant in a well reasoned order

within a period of six weeks from the date of receipt of the said representation..!

make it clear that till the representation is considered, disposed of and result is

communicated to the applicant, no further recovery will be made from the

applicant. It is also made clear that if after such consideration Respondent No.3 is

satisfied that the grievance^Ith^ppliianfik^m^e^then necessary steps may be 

±_i  i _ _i..i- lA-ift... -f&s-s....?..  'vol  ion as admissible

V

to the applicant.

With the aforesaid obsetwation^and^SirectiXDn, this (teAJstands disposed of.• X Q ^ f * * x 97.

•' V

Copies of this order bbvhanded^oyer^fh^Ld/C.otansel for both the parties. 

Applicant is • granted liberty tfosannex ,a_j:,Qpy^ of this order, along with his 

representation.

No costs. *s9P!
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(A.K.Patnaik)
Member(J)
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